367.

g)

h)

Details of Property of HSVP

SHRI BHARAT BHUSHAN BATRA, M.L.A.: Will the Chief
Minister be pleased to state:-

whether it is a fact that the land measuring 4005 sq meter at Urban
Estate, Rohtak has been transferred to ULB department for
construction of multi national parking?

the year in which the Urban Estate, Rohtak was build up carved out
and auctioned by HSVP;

the copy of zoning plan of the complete property of Urban Estate,
Rohtak;

whether the alleged 4005 sq meter area was left out as a open area
as per zoning plan of Urban Estate;

the authority competent to transfer the HSVP land to ULB
Department;

the authority under whose signature the said land has been
transferred;

the authority competent to lease out said land for 99 years in favour
of developers/constructors/SPV and

for the authority under whose signature the said land has been

leased out?

Reply

MANOHAR LAL, CHIEF MINISTER

Land of Old Police Station, Urban Estate, Rohtak has been
transferred to the Urban Local Bodies department on 19.07.2017
for construction of Multi Level Parking, as per CM Announcement
code no. 12631 dated 29.05.2016. However, the area of site is
2414.40 sq.mtrs only.
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Possession of the Old Police Station building was handed over by
the Police department to HSVP in the year 2012. This land was
planned for a Shopping Mall site, as per revised Demarcation-cum-
Zoning Plan approved vide letter dated 13.01.2014. The site was
put to auction on 31.01.2014.

The copy of Zoning Plan of the site in question is at Annexure-1.
No, it was earmarked as a Shopping Mall site.

Chairman of HSVP is competent to approve transfer of land to
Government departments. Ex-Post-Facto approval of the
Pradhikaran was also obtained.

Decision of the Hon’ble Chief Minister-cum-Chairman HSVP for
transfer to Urban Local Bodies department for multi level parking
was conveyed by Chief Administrator HSVP office (vide letter
dated 30.05.2017) and possession was handed over by the official
of Estate Officer HSVP, Rohtak on 19.07.2017.

Decision to lease out the said land in favour of developer was taken
in the meeting of Committee of Secretaries on Infrastructure
(COSIJ) in its meeting held on 08.03.2019.

Lease agreement shall be executed after completion of

construction, which is going on at site.
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